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DIRECTORATE GENERAL OF FORE:GN ttRADE

DES―Vl(F00D&A/11SC)

Minutes ofthe meeting No.13/16 of NC― Vl dated 19.11.2015

Meeting No.13/16 for the licensing vear 2015-16 to consider cases under Duty Exemption Schemes

(Chapter_4)of Foreign ttrade Policy 2015-20 pertaining to Food&Misc.PrOducts dated 19.11.2015 under the
Chairmanship of Sh.S.Ko Samal.Jt.DGFT.Fo‖ oWing members were presentin the meeting.

Agenda for individual cases was taken up for discussion. Decision taken in eat castrenumerated below'

Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of ratification as per para

a.12(vi) of Hand book of procedure (vol-l) 2015-20 updated as on 01'04'20L5'

xxxx

HQ File :ollssloso/0003s/AM16/ RLA File

:OS I 2a I oao l0o0 19/AM 16/

辮彗轟鮮41難綱熙換X■翼朧〕rred for 31.12.2015.
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case No.:5/4/85-ALC3/2015

Party Name:SACHCHADE F00D
PRIVAttE LIMITED

Meet No/Date:13/85-   IStatus:
‐
ALC3/2015              1

19.11.2015

Lic.No/Date:0810135076   1Deferred

22.04.2015              1

585           Party Name:DRo WILLMAR

case No.:4/20/85-ALC3/2013    SCHWABEIND:A PVT LttD

‐HQ 111さ 161,83/6三
6,o61'三′ÅA/114/lt:′

:!,040/00283/AM14/

1i淵鑑:翼『1∫‰棚[蝋酬サiぶ∬退ry

‐01.11.2013              
‐

fixed by NC in its meeting No.1l held On

Meet No/Date:13/85-

ALC3/2015

‐19.11.2015
‐
Lic.No/Date:0510370133

Status:

approved

Name of the Officer

Sh.S.K.Pand

Officers in attendance

Sho Ratan Lal A/1eena

RA may taken action accordinglY'

‐

二
‐

1



^
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1         586          Party Name:丁 ASttE L FINE F00D IMeet No/Date:13/85-

ICase No.:6/26/85-ALC3/2013    1PRIVAttE LIMITED            IALC3/2015
‐                                                        119.11.2015

‐HQF‖ e

101/85/050/00167/AM 14/

587

RLA File

:03/95/040/00819/AM 14/

Party Name:TASTE L FINE F00D

PRiVAttE L‖ⅥITED

Status:

:Lic.No/Date:0310765542   .Deferred    l

110.01.2014                          1

The Committee noted that the firm has furnished the reply vide their e-mail dated 13.10.2015. The reply

received from the firm vide their e-mail dated 13.10.2015 was forwarded to MFPI vide this office e-mail dated

i15.10.2015. MFpt has furnished the revised comments vide their letter No' 43lDGFIl2O12 dt' 06'11'2015

received on 1g.11.2015. However, Committee decided that MFPI should provide their comments keeping in

view the Lycopene Content of Tomato Paste in both import and export item. The case is deferred for

31..12.2015.

Meet No/Date:13/85-

ALC3/2015

19.11.2015
IStatus:
|

4
HQFile:oLl85lO5Ol133/AM13RLAFile:03/95/OaOl255/AM13Lic'No/Date:0310706518Deferred

28.O8.20L2

The committee noted that the firm has furnished the reply vide their e-mail dated 13'10'2015' The reply

received from the firm vide their e-mair dated 13.10.2015 were forwarded to MFpr vide this office e-mail dated

15.10.2015. Revised comments awaited. The case is deferred for 31'12'2015'

StatusI
588

case No.:9/1/85-ALC3/2015

5 HQ File

The Committee noted that

policy for Packing material'

589

case No.:1/8/85-ALC3/2015

Partv Name:TASTE L FINE F00D

PRIVATE Llh/11TED

Party Name:VADILALINDUSTRIES

LTD

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Hence, to be governed bY

Status:

04.08.2015

Approved

Deferred
6 iq rite :or/8s/0so/ooo7elAM76l RLA File

:O8 I 2a I oao l0ol 3 6/AM 16/

Lic. No/Date :0810135787

||
丁he Commtttee noted thatthe commentS are aWatted from MSME(Food).丁

he COmmttee decided tO remind

MSME(Food)tO exped■ etheircomments ThecaSeLttRT'f°
r,1.12.2015.
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590          Party Name:BEACON         IMeet No/Date:13/85-    Status:
ELECTRONICS              IALC3/2015            ‐         1

119.11.2015              .

HQ File:01/85/50/069/AM14    RLA File:05/23/40/143/AM 14   Lic.No/Date:0510359820   1Approved   ‐

15.07.2013              1           1

The Commtttee noted that while nxing the ad― hoc input output norms′ two specincations of exportitems werel

left  out inadvertently though these have  been shown  on the inputs side.  The Committee decided tot

incorporate these two specincatiOns namev 18W(lx18)and 58W(lx58)in the descttption of export ttem as

under:―

Export ltem Qty
Electric

PVC !ns

insulate(

of36W I

18W I

58W I

18W I

36W I

Light Fitting with Flourscent Lamps

ulation:: Copper 36SWG(16Stand)′

J Wire(of vattOus wattage)::

1l x 36)′

(lx 18)′

(lx 58)′

(2x18)′

(2x36)

(Power Flexible Cables

Two Core Flat Cable,

with Thermoplastic
Multistand Double

1′ 60′ 000.00Nos.

All other quantity and inputs will remain unchanged.

1           591          Party NameiCHHAJED F00DS   Meet No/Date:13/85-    Status:
|  ICase No.:11/7/85-ALC3/2014    1PRIVAttE LIM!TED′             IALC3/2015             1

119.11.2015              1

.   HQF‖ e:01/85/050/00047/AM15/IRLA F‖ e                     Lic.No/Date:0810131141   ‐Approved

l                               :08/24/040/00052/AM 15/      ,07.05.2014              ‐

The Committee noted the comments of MSME(Food) furnished vide their I U.O. No. 17(41(1,112075-Food dated

23.10.2015 and on the basis of MSME(Food)'s comments, the Committee decided to ratify the norms by

allowing 5% wastage on inputs as under:-

Export ltem Qty. S.No. lmport ltem Qty

Extruded Snack Pellets 7′ 00′ 000.00Kg Potato Starch 5′ 14′500.00Kg

{Papad Pipe Bul● 2 Modified Potato Starch /Pregelatinized
Potato Starch

73′ 500.00Kg

3 Tapioca Starch 14′7000.00Kg

|
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592

Case No.:8/22/85-ALC3/2014

HQ File

:01/85/050/00168/AM 15/

RLA File

:35/24/040/00020/AM 15/

Party Name:T!GON BR∪ SHWARES‐ Meet No/Date:13/85- Status:
ALC3/2015

1911.2015

Lic.No/Date:3510044615   1Approved

15.12.2014               ‐

The Committee noted the comments furnished by MSME(Hosiery) vide their U.O. No.37(51/1712015-
1,6/Hosiery/262 dt. 30.10.2015 and decided to fix the ad-hoc input output norms as per MSME(Hosiery)'s
recommendation as under:-

Export ltem Qty lmport ltem Qty

Paint Roller coveres(Sleeves)made Of

Polyacrylic and Polyester P‖ e Fabric

(Net content 1200Mtrs)

48000.00Nos.

(Net content 1200Mtrs
of   Polyacry‖ c   and

Polyester  Pile  Fabric

wヒ h160CM width).

Polyacrylic and Polyester

P‖ e Fabric with 160cms.

IA/idth.

1296.00Mtrs
inclusive of
8% wastage

RA may take consequential action as per policy/procedure.

593          Party Name:BEL00R BAY!R
Case No.:10/12/85-ALC3/2014   B!0丁 [CH LTD′

10 HQF‖ e:01/85/050/00099/AM15/RLA F‖ e

:07/24/040/00181/AM 15/

The Committee noted that a clarification called for from the firm vide this office e-mail dated
awaited. The Committee decided to remind the firm to expedite the reply. The case is deferred for

Meet No/Date:13/85- Status:

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0710106590

27.08.2014

Status:

:Deferred

08.09.2015 is

31.12.2015.

11 1HQ File:01/85/050/00005/AM 15/IRLA F‖ e

107/24/040/00427/AM14/

The Committee noted that the firm has not replied despite two reminders. The Committee decided to reject the
case. RA may take consequential action as per policy/procedure.

）
こ

The Committee decided to seek clarification as in similar case of this firm i.e. the item of export and raw
material used appear to be Ayurvedic Medicine not Food Products nor Food supplement. The case is deferred

12 HQ File:01/85/050/00013/AM16/IRLA File
:07/24/040/00454/AM15/

594

Case No.:1/2/85-ALC3/2014

595

Case No.:2/2/85-ALC3/2015

Party Name:BEL00R BAYIR

B10TECH LttD′

Party Name:BEL00R BAYIR

B10丁 ECH LTD′

ALC3/2015

19.11.2015

Lic.No/Date:0710102255   1Relected

20.02.2014              ‐

Meet No/Datel13/85-   ‐Sta
ALC3/2015

19.11.2015

Lic.No/Date:0710107909   ‐Deferred

23.03.2015

―゙獅翻 孵:=
可
聯鵬 l路ぶ“

for 31.12.2015.

9
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1Case No.:11/5/85-ALC3/2015

13 1:]サ
::)。50/00055/AM 16/

RLA File

:02/24/040/00011/AM16/

RLA File

:02/24/040/00010/AM 16/

ALC3/2015

19.11.2015

Lic.No/Date:0210205791

14.05.2015

Status:

l

Deferred

RA, Kolkata and
The Committee

Party Name:S!DDARttH KAP00R  Meet No/Datei13/85-

The Committee noted that the firm has surrendered the subject advance authorisation at
confirmation sought from RA, Kolkata vide this office e-mail dated 03.11.2015 is awaited.
decided to remind RA to confirm the same at the earliest. The case is deferred for 31.12.2015

14

597

Case No.:10/5/85‐ ALC3/2015

HQ File

:01/85/050/00054/AM 16/

Party Name:SIDDARTH KAP00R Meet No/Date:13/85-    Status:

ALC3/2015

19.11.2015             ‐

Lic.No/Date:0210205790  1Deferred

14.05.2015             ‐

The Committee noted that the firm has surrendered the subject advance authorisation at RA, Kolkata and
confirmation sought from RA, Kolkata vide this office e-mail dated 03.11.2015 is awaited. The Committee
decided to remind RAto confirm the same at the earliest. The case is deferred for 31..12.201.5

598

15 The Committee examined the request of the firm in consideration with the representative of MFpl and
MSME(Food) present in the meeting. The protein content as indicated by the applicant himself was in the
range against the export product for the sake of accountability of import item against which protein content is
indicated. Therefore, the request of the applicant to remove the protein content from the description of export
item is not acceded to. However, it was decided that a range of 54% and above may be indicated against export
product as suggested by the representative of MFpl in the meeting

一レ

Party NameiSONIC B!OCHEM

LTD

'HQ File         RLA File 56/24/40/018/AM14
1:01/85/50/106/AM14 1

EXTRACT10NS IMeet No/Date:13/85-    Status:
IALC3/2015

19.11.2015

1Lic.No/Date:5610002767   Decided

103.09.2013

シ

⌒
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599 .Party Name:JINDAL DRUGS
lCase No.:t-5 lt7/8s-ALc3/201.4 TLtMITED

HQ File :01./ 8s /Oso/0013s/AM 15/, RLA Fite

:B / 9 a I }ao I oo64t / AMts /

600           .Party Name」 !NDAL DRUGS
Case No.:1/18/85-ALC3/2014    LIM!TED

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0310790303   1 Approved

16.10.2014              1

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

These norms were fixed after factoring in the value of recoverable wastage i.e cocoa powder in this case, as
provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFpl vide their
o.M. No. dated a(a)/2015 and 4(4112075 dated 03.09.2015 and 07.o7.20t5 in the meetings of NC dated
03'09'201'5 and 08.10.2015. ln all, the applicant has been issued 37 such Advance Authorisations including 13
Advance Authorisations being ratified in this meeting which are for the same product and almost of same
value. ln view of this, RA may closely monitor these Advance Authorisations.

Status:

Status:

HQ File

:01/85/050/00155/AM 15/
RLA File

:03/94/040/00722/AM 15/

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0310791199   1Approved

18.11.2014              1

17

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt.03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export ltem Qty. lmport ltem Qty.
Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa powder in this case, as
provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
'the same items of import and export have already been ratified on the recommendation of MFpl vide their
ro.M. No. dated 4(4)/2015 and 4(4)12015 dated 03.09.2015 and 07.o7.2075 in the meetings of NC dated
03.09.2015 and 08-10.2015. ln all, the applicant has been issued 37 such Advance Authorisations including 13
Advance Authorisations being ratified in this meeting which are for the same product and almost of same
,value. ln view of this, RA may closely monitor these Advance Authorisations.

す

Export ltem Qty. lmport ltem Qty.
Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg



601           1Party Name:J!NDAL DRUGS

Case No.:18/17/85-ALC3/2014   LIM:丁ED
Meet No/Date:13/85- Status:
ALC3/2015              1

19.11.2015              1

Lic.No/Date:0310790305   ,Approved

16.10.2014               1

18

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt.03.09.201-5. Accordingly, it was decided to fix ad-hoc input output norms as under:-

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as
provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFPI vide their
O.M. No. dated a(a)/2015 and 4(41/2OtS dated 03.09.2015 and 07.07.201.5 in the meetings of NC dated
03.09.2015 and 08.10.2015. ln all, the applicant has been issued 37 such Advance Authorisations including 13
Advance Authorisations being ratified in this meeting which are for the same product and almost of same
value. ln view of this, RA may closely monitor these Advance Authorisations.

HQ File

:01/85/050/00138/AM15/

HQ File

101/85/050/00143/AM 15/

RLA File

:03/94/040/00651/AM 15/

RLA File

:03/94/040/00483/AM15/

Meet No/Date:13/85-

ALC3/2015

19.11.2015

602           ‐Party Name:JINDAL DR∪ GS
Case No.:23/17/85-ALC3/2014   tiA/1!丁ED

Status:

Lic.No/Date:0310788643   1 Approved

02.09.2014              1

19

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as
provided by the applicant.

;While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFPI vide their
O.M. No. dated 4(4)/2015 and 4(4)12015 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
03.09.2015 and 08.10.2015. ln all, the applicant has been issued 37 such Advance Authorisations including 13
'Advance Authorisations being ratified in this meeting which are for the same product and almost of same
rvalue. ln view of this, RA may closely monitor these Advance Authorisations.

ツ
ti'fiq-; Riarto€a!{tr€R g. I
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<;-r*-r rrtr.f, <* t;.
Udy()q Bhewrn, ltgw a-'.1!'.

Export ltem Qty. lmport ltem Qty.

Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg

Export ltem Qty. lmport ltem Qty.

Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg
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1          603           ‐Party NameJINDAL DRUGS

,Case No.:20/17/85-ALC3/2014   tlM!丁 ED

Meet No/Date:13/85- Status:

ALC3/2015

19.11.2015

Lic.No/Date:0310788594   Approved

02.09.2014

20

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as

provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFPI vide their
O.M. No. dated 4(4)/2015 and 4(4)1201,5 dated 03.09.2015 and 07.O7.2075 in the meetings of NC dated
03.09.2015 and 08.10.2015. ln all, the applicant has been issued 37 such Advance Authorisations including 13

Advance Authorisations being ratified in this meeting which are for the same product and almost of same

value. ln view of this, RA may closely monitor these Advance Authorisations.

604           ‐Party Name:JINDAL DRUGS
Case No.:7/15/85-ALC3/2014    LIMITED

Meet No/Date:13/85- Status:

HQ File

:01/85/050/00140/AM 15/

HQ File

:01/85/050/00112/AM15/

RLA File

:03/94/040/00474/AM 15/

RLA File

:03/94/040/00471/AM15/

ALC3/2015

19.11.2015              ‐

Lic.No/Date:0310788592   Approved

02.09.2014

21

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm

vide NC Meeting No. 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa Powder in this case, as

provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFPI vide their

O.M. No. dated a(a)/2015 and 4(4112015 dated 03.09.2015 and 07.O7.2075 in the meetings of NC dated

03.09.2015 and 08.10.2015. ln all, the applicant has been issued 37 such Advance Authorisations including 13

Advance Authorisations being ratified in this meeting which are for the same product and almost of same

value. ln view of this, RA may closely monitor these Advance Authorisations.

ザ・

Export ltem Qty. lmport ltem Qty.

Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg

Export ltem Qtv. lmport ltem Qtv.

Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg

||

|
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605           Party Name」 !NDAL DRUGS
Case No.:25/17/85-ALC3/2014   LIM!丁 ED

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0310789967   1 Approved

07.10.2014

Status:

HQ File

:01/85/050/00145/AM 15/
RLA File

:03/94/040/00617/AM 15/

22

It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No' 09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

Export ltem Qty. lmport ltem Qty.
Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa powder in this case, as
,provided by the applicant.

While fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFpl vide theiro'M' No. dated a(a)/2015 and 4(4)/2075 dated 03.09.2015 and 07.o7.2ots in the meetings of NC dated
03'09'2015 and 08'10.2015. ln all, the applicant has been issued 37 such Advance Authorisations including 13
Advance Authorisations being ratified in this meeting which are for the same product and almost of same
value. ln view of this, RA may closely monitor these Advance Authorisations.

606 party Name:JtNDAL DRUGS
case No.:27/17/85-ALC3/201,4 LtM|TED

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0310788642   Approved

02.09.2014

Status:

HQ File

:01/85/050/00147/AM 15/
RLA File

:03/94/040/00478/AM15/

lt was noted that ad― hOc input Output norms have already been fixed fOr the same item Of export for this firm

Vide NC Meeting No.09 dt.03.09.2015. Accordingly′
it was decided to fix ad― hOcinput output nOrms as under:―

These norms were fixed after factoring in the value of recoverable wastage i.e cocoa powder in this case, asprovided by the applicant.

while fixing the said norms, the committee noted that as many as 24 Advance Authorisations of the firm forthe same items of import and export have already been ratified on the recommendation of MFpl vide theiro'M' No' dated a(a)/2015 and 4(4)12015 dated 03.09.2015 and 07.o7.2015 in the meetings of NC dated03'09'2015 and 08'10'2015' ln all, the applicant has been issued 37 such Advance Authorisations including 13Advance Authorisations being ratified in this meeting which are for the same product and almost of samevalue. ln view of this, RA may closely monitor these Advance Authorisations.

lmport ltem
Cocoa Beans - Dried & Fermented

⌒



24

lt was noted that ad― hOc input Output norms have already been fixed fOr the same item Of expOrt fOr this firm

Vide NC Meeting No.09 dt.03.09.2015. Accordingly′
it was decided to fix ad― hOcinput output norms as under:―

Export ltem Qty lmport ltem Qty.
Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg

:These norms were fixed after factoring in the value of recoverable wastage i.e cocoa powder in this case, asprovided by the applicant.

while fixing the said norms, the committee noted that as many as 24 Advance Authorisations of the firm forthe same items of import and export have already been ratified on the recommendation of MFpl vide theiro'M' No' dated a(a)/2015 and 4(4)/201,5 dated 03.09.2015 and 07.07.20L5 in the meetings of NC dated03'09'2015 and 08'10'2015' ln all, the applicant has been issued 37 such Advance Authorisations including 13Advance Authorisations being ratified in this meeting which are for the same product and almost of samevalue' ln view of this, RA may closely monitor these Advance Authorisations.

607           Party Name:JINDAL DRUGS
Case No.:14/17/85-ALC3/2014   LIMITED

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0310790379   1Approved

20.10.2014

IMeet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0310789835   1Approved

30.09.2014

HQ File

:01/85/050/00134/AM15/

HQ File

:01/85/050/00141/AM 15/

RLA File

:03/94/040/00667/AM 15/

RLA File

:03/94/040/00595/AM15/

Status:

Status:
608 party Name:JtNDAL DRUGS

Case No.:21/17/85-ALC3/2O1.4 LtM|TED

lt was noted that ad― hOc input Output norms have already been fixed for the same item Of export fOr this firm

Vide NC Meeting No.09 dt.03.09.2015. Accordingly′
it was decided tO fix ad― hOcinput output norms as under:―

These norms were fixed after factoring in the value of recoverable wastage i.e cocoa powder in this case, asprovided by the applicant.

while fixing the said norms, the committee noted that as many as 24 Advance Authorisations of the firm forthe same items of import and export have already been ratified on the recommendation of MFpl vide theiro'M' No' dated a(a)/20L5 and 4(4)/2075 dated 03.09.2015 and 07.07.201,5 in the meetings of NC dated03'09'2015 and 08'10'2015' ln all, the applicant has been issued 37 such Advance Authorisations including 13Advance Authorisations being ratified in this meeting which are for the same product and almost of samevalue' ln view of this, RA may closely monitor these Advance Authorisations.
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Cocoa Beans― Dried&Ferttented

「

25

Export ltem Qty. lmport ltem
Qty.Cocoa Butter 1.00Kg
2.31Kg



It was noted that ad-hoc input output norms have already been fixed for the same item of export for this firm
vide NC Meeting No.09 dt. 03.09.2015. Accordingly, it was decided to fix ad-hoc input output norms as under:-

These norms were nxed after factottng in the value of recOverable wastage i.e CocOa Powderin this case′
aslprOvided by the applicant.

Wh‖ e fixing the said norms′ the cOmmittee noted that as many as 24 Advance Authorisations of the firm fOr
the same items Ofimport and expOrt have already been ratified On the recOmmendation of MFP!vide their

O.M.No. dated 4(4)/2015 and 4(4)/2015 dated o3.09.2015 and 07.07.2015 in the meetings Of NC dated

03.09.2015 and 08.10.2015. in a‖ ′ the app‖ cant has been issued 37 such Advance Authorisations including 13

鋸 WT′ :脚 :ivli梶 幌 脳 ,1」liぶlh:∬鷲 attTu器 思 i彙.mme rodutt and Jmは
J mme

609

Case No.:16/17/85-ALC3/2014

HQ FIle

:01/85/050/00136/AM15/

HQ File

:01/85/050/00139/AM15/

Party Name:JINDAL DRUGS

LIMITED

RLA File

:03/94/040/00640/AM 15/

RLA File

:03/94/040/Oo484/AM 15/

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0310790300   Approved

16.10.2014

Status:

Status:
610 party Name:JtNDAL DRUGS

Case No.:19lt7|8S-ALC3/2O14 LtM|TED
Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0310788646   Approved

02.09.2014

lt was noted that ad― hOc input Output norms have already been fixed fOr the same item Of expOrt fOr this firm

Vide NC Meeting No.09 dt.03.09.2015. Accordingly′
it vvas decided tO fix ad― hOcinput Output norms as under:‐

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa powder in this case, asprovided by the applicant.

while fixing the said norms, the committee noted that as many as 24 Advance Authorisations of the firm forthe same items of import and export have already been ratified on the recommendation of MFpl vide theiro'M' No' dated 4@)/2015 and 4(4)/201,5 dated 03.09.2015 and 07.07.20L5 in the meetings of NC dated03'09'2015 and 08'10'2015' ln all, the applicant has been issued 37 such Advance Authorisations including 13Advance Authorisations being ratified in this meeting which are for the same product and almost of samevalue. ln view of this, RA may crosery monitor these Advance Authorisations.

瀞
／

Export ltem lmport ltem
Cocoa Beans - Dried & Fermented

Export ltem lmport ltem
Cocoa Butter Cocoa Beans - Dried & Fermented
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Qty. Qty.
Cocoa Butter 1.00Kg 2.31Kg

Qty.
Qty.

■.UUKg
2.31Kg



611

Case No.:17/17/85-ALC3/2014
IParty Name:JINDAL DRUGS
L!M!TED

Meet No/Date:13/85-

ALC3/2015

19.112015

,tatu'  |
1           1

1       1
HQ File                    RLA F‖ e                   Lic.No/Date:0310790378  .Approved

101/85/050/00137/AM 15/      :03/94/040/00673/AM 15/      .20.10.2014             1

1t was noted that ad― hoc input output norms have already been fixed for the same item of export for this firm

vide NC Meeting No.09 dt.03.09.2015. Accordingly′ it was decided to fix ad‐ hOcinput output norms as under:―
‐

Export ltem Qty. lmport ltem Qty.
Cocoa Butter 1.00Kg Cocoa Beans - Dried & Fermented 2.31Kg

These norms were fixed after factoring in the value of recoverable wastage i.e Cocoa powder in this case, as
provided by the applicant.

while fixing the said norms, the Committee noted that as many as 24 Advance Authorisations of the firm for
the same items of import and export have already been ratified on the recommendation of MFpl vide their
o.M. No. dated a(a)/20L5 and 4(4)12075 dated 03.09.2015 and 07.07.2015 in the meetings of NC dated
03'09'2015 and 08.10.2015. ln all, the applicant has been issued 37 such Advance Authorisations including 13' Advance Authorisations being ratified in this meeting which are for the same product and almost of same
value. ln view of this, RA may closely monitor these Advance Authorisations.
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612 Party Name:HEMRAJINDUSTRIES Meet No/Date:13/85-

PVT.LTD                   ‐ALC3/2015
19.11.2015

HQF‖e:01/85/162/069/AM16   RLA F‖e:02/24/40/017/AM16   Lic.No/Date:0210205810   Deferred

19.05.2015
The committee noted that MFPI has desired to call for certain information in another case of the firm having
same export/import item vide their letter No. aQ7)/2015-DGFT dt.0g.11.2015*. The committee decided to callfor the same in this case also. The case is deferred for 31.12.2015.

Status:

|

|

129

613 Party Name:EICL LIMITED Meet No/Date:13/85- Status:Case No.:16 /BIAS-AICZ/2O1,5 ALC3/zOts
19.11.2015

30 HQ File:01/85/050/00112/AM16/RLA File

'          614 Party Name:EtCL LtMtTED

HQ File:01/85/050/00112/AM16/RLA File              l日
c.No′Date:二」1661患三芝6  .6さ felた a

:53/24/040/00o08/AM16/       20.08.2015

丁he Commktee nOted that the`6品 品さムit`た :赫
`liさ

d i16品 Mζ ME{む良c,.Thさ cottmitteさ dさ cibさ diら だ丼精naMSME(G&C)tO expedtte their comments.丁
he case is deferred fOr 31.12.2015.

‐  ‐ ase No.:17/13/85-ALC3/2015

‐31

616

1Case No.:19/13/85-ALC3/2015

IMeet No/Date:13/85-
‐
ALC3/2015
‐19.11.2015

rHQ File RLA File Lic.No/Date:5310018416 Deferred:01'/8s/050/001,L3/AMt6/ :$/2 /OaO/OOOO4/AM1.s/ 13.06.201,4
The Committee noted that the comments are awaited from MSME(G&c). The Committee decided to remindMSME(G&c)to expedite their comments. The case is o.r.rr"Jlo,. 31_.12.201.s.

615 party Name:EtCL L|M|TED
Case No.: 18/13/85-ALC3 /201.5

19.1,1,.201.5
32 HQ File RLA File , ,- ^,^ ,^-,.:07/8s/oso/oo1'1.4/AM1'6/ ,iz./ro/ooo/oo00s/AM16/ i[.]Ji?if 

:5310018516 Dererred

The committee noted that the comments are awaited from MSME(G&C). The Committee decided to remindMsME(G&c) to expedite their comments. The ..r" i, J"r"rr"o ro. 31..L2.20Ls. 
Lommrttee oecided t ,,-

133

Party Name:EICL LtMtTED
レ
押
試咀 |
諦
=Committee decided to remind

レ
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617
.Case No.:20/13/85-ALC3/2015

618
Case No.:22/13/85-ALC3/2015

619
Case No.:23/13/85‐ALC3/2015

36 HQ File

:01/85/050/00119/AM 16/

620
, Case No.:25 / 13 / 85-ALC3/2015

.

,37 rHQ File

:0 1/85/050 / 00t21, / AMr6 I

621

‐Case No.:6/13/85-ALC3/2015

HQ File

:01/85/050/00102/AM 16/

Party Name:EICL LtM tTED

Party Name:ElCL LIMITED

RLA File

:53/24/040/00o10/AM 16/

Party Name」 EWELCONSUMER
CARE PVT LTD

RLA File

:34/24/040/00145/AM 16/

Party Name:AMBE

IPHYTOEXTRACTS PvT.LTD.

RLA File

i05/23/040/Ooo59/AM16/

Status:

,Deferred
I

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:5310018534  ‐Deferred
06.10.2015              1

Meet No/Date:13185- Status:
ALC3/2015            1
19.11.2015              ,

Lic.No/Date:3410041481   1Deferred

01.09.2015              1

The Committee decided tO remind c&Pc

:Meet No/Date:13/85-   status:

IALC3/2015
‐
19.11.2015

35 HQ File RLA File Lic.No/Date:5310018535 Deferred, :01./85/O5O/001,18/AM16/ is3/24/O4O/O001,1./AM76/ 06.10.2015
The Committee noted that the comments are awaited from MSME(G&C). The Committee decided to remindMsME(G&c) to expedite their comments. The case is deferred for 31,.1,2.20Ls.

野
「
¬

The Committee noted that the comments are awaited from MSME(G&C). The committee decided to remindMSME(G&c) to expedite their comments. The case is deferred tor zt..tz.zo1s.
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Deferred

reminl MFpt to

―
|

The committee noted that the comments are awaited from c&pc.
expedite their comments. The case is deferred for 31,.1,2.201.5.

Meet No/Date:13/85-

ALC3/2015
‐19.11.2015

Lic.No/Date:0510394624

18.06.2015

:轟盤卵肌 蹴 1lalttl:』蹴 r奮
品 た

“

fromM面蔦

`Iぎ

高品薔

“

decided'お
for 31.12.2015。
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622           ,Party Name:NAVYUG AGRO    IMeet No/Date:13/85-
Case No.:7/13/85-ALC3/2015   1NDUSTRIES PRiVAttE LIMITED   IALC3/2015

119.11.2015
39

Status:

Status:

HQ File

:01/85/050/00103/AM 16/

HQ File

:01/85/050/00099/AM 16/

‐
               624
Case No.:10/13/85-ALC3/2015

41 HQ File

:01/85/050/00106/AM 16/

RLA File

:02/24/040/00062/AM 16/

RLA File

:02/24/040/00102/AM 16/

IPVT.LTD.′

IRLA File

:05/23/040/00153/AM16/

RLA File

:05/23/040/00155/AM16/

ILic.No/Date:0210205983

‐15.07.2015
Deferred

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0210206066

12.08.2015
Deferred

‐ALC3/2015

19.11.2015

Lic.No/Date:0510394890   Deferred

14.07.2015

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:051039486i Oeferrej
09.07.201s

The Committee decided to remind MFpt to

The Committee decided to seek comments from MFPI. The case is deferred for 3L.L2.2015

40

The Committee decided to seek commentsfrom MFPl. The case is deferred for 31.12.2015

Party NameiCoMPAC丁 IND:A   Meet No/Date:13/85- Status:

42

The committee noted that the comments are awaited from MFpr.
expedite their comments. The case is deferred for 31,.12.201-5.

43 1HQ File

:01/85/050/00117/AM 16/
IRLA File

:05/23/040/00266/AM 16/
Lic.No/Date:0510395758

29.09.2015

IStatus:

|

|

~四 ~~

remind MFPl tO

626 party Name:CoMpACT rNDrA Meet No/Date:13/g5-
case No.:21 /13/85-ALc3/2o15 pvT.LTD., 

ALC3/2015
19.11.2015

The Committee noted that the comments are awaited from MFpl. The committee decided toexpedite their comments. The case is deferred for 31,.1,2.201.5. 
\:A ,

け
Status:

The Committee noted that the comments are awaited from MFpl. The committee decided to remind MFpl toexpedite their comments. The case is deferred for 31.12.2015.

625           Party Name:CoMPACTINDIA
CaSe No.:9/13/85-ALC3/2015    PvT.LTD.′

HQ File

:01/85/050/00105/AM 16/

‐           623            Party Name:HEMRAJ INDUSttRIES
Case No.:3/13/85-ALC3/2015    PRIVATE LIMITED

ツ



⌒

627           Party Name:DHIRENDRA
Case No.:5/13/85-ALC3/2015   1NTERNAT10NAL PVT.LttD.′

44 HQ File

:01/85/050/00101/AM 16/
RLA File

:56/24/040/00016/AM16/

Meet No/Date:13/85-

ALC3/2015
‐19.11.2015

Lic.No/Date:5610004650
103.08.2015

The Committee decided tO

Status:

Deferred

,"rind MFPI to
The committee noted that the comments are awaited from MFpr.
expedite their comments. The case is deferred for 3L.1,2.201.s.

45 HQ File

:01/85/050/00107/AM 16/

46 HQ File

:01/85/050/00108/AM 16/

47 HQ File

101/85/050/00109/AM 16/

629            ‐Party Name:NEWBY TEAS
CaSe No.:12/13/85-ALC3/2015   ‐ovERSEAS PVToLTD.′

The Committee noted that the comments are awaited from Tea Board. The committee decided to remind reaBoard to expedite their comments. The case is deferred for 31..1,2.201,5.

628             Party Name:NEWBY TEAS
Case No.:11/13/85-ALC3/2015   0VERSEAS PVT.LttD.′

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0210205924   1Deferred

25.06.2015              ‐

IMeet No/Date:13/85-
‐ALC3/2015
19.11.2015

Lic.No/Date:0210205937

30.06.2015

RLA File

:02/24/040/00037/AM 16/

RLA File

:02/24/040/00o38/AM 16/

RLA F‖e

:02/24/040/00o95/AM16/

Meet No/Date:13/85-

ALC3/2015

19.11.2015

Lic.No/Date:0210206053

10.08.2015

Status:

Deferred

to remind Tea

Deferred

to remind Tea

Sta

ｙ
ｔｕｓ‥

Ｖ
占

The Committee noted that the cOmments are awaited from ttea Board. The COmnlittee decided

Board tO expedite their cOmments. The case is deferred fOr 31.12.2015.

630             Party Name:NEWBY TEAS
Case No.:13/13/85-ALC3/2015  10vERSEAS PVT.LttD.′ Sta

The COmmittee noted that the comments are awaited from Tea Board. The Comnlittee decided

Board tO expedite their cOmments. The case is deferred fOr 31.12.2015.

631 party Name:p K AGR| L|NK
Case No.:28l13l85-ALC3l2O1,S pR|VATE LtMtTED.

Meet No/Date:13/85-

ALC3/2015

19.11.2015
HQ File                  ttLA Filさ

                 ti`.ヽ b/batさ :0,162666ラ芝
101/85/050/00124/AM16/       :o2/24/040/Oo101/AM 16/       14.08.2015
丁he Commktee decided tO seek cOmments from MFPI.The case L deferred for 31.i芝

.261二

νl l

48

Deferred

ツ
Status:
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1        632        ‐Party Name:FASH10N       ‐Meet No/Date:13/85-    Status:
|  ICase No.:8/13/85-ALC3/2015    1ACCESSORIES               IALC3/2015            1

19.11.2015

1491111サ
:l)050/00104/AM16/       1:」 )f]テ040/00164/AM 16/      1:'i::.4:]:〕

:°510395320   1Deferred

lThe Commktee noted that the comments are awaked from O/o丁 extile Commissioner′ Mumbai. The
‐  Commktee decided to remind O/o Textile commissioner to expedite their comments.The case is deferred for
131.12.2015.

ツ
Party Name:SUPERHOUSE LTD.′   Meet No/Date:13/85-    IStatus:633

Case No.:4/13/85-ALC3/2015 ALC3/2015

19.11.2015

-^ HQ File RLA File Lic.No/Date:0610038195 Deferred5u 
:01/85/05O/00100/AM 16/ :oilzaloaOl}ootT lAMt6/ 17 .o7 .zots

The Committee noted that the comments are awaited from O/o Textile Commissioner, Mumbai. The

:Committee decided to remind O/o Textile Commissioner to expedite their comments. The case is deferred for
31..12.2075.

1          634           Party Name:P.C.KANNAN&CO   Meet No/Date:13/85-     Status:

ICase No.:14/13/85-ALC3/2015                              ALC3/2015              1
19.11.2015

51 1HQ File                      lRLA F‖ e                     ‐Lic.No/Date:5610004633   1Deferred
:01/85/050/00110/AM 16/      1:56/24/040/00013/AM 16/       26.06.2015              1

The Committee noted that the comments are awaited from MFP!. 丁he Committee decided to remind MFPl to

lexpedite their comments. The case is deferred for 31.12.2015.

ツ
眠

‐
RLA File

101/85/050/00111/AM16/      1:56/24/040/00014/AM16/      26.06.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedite their comments. The case is deferred for 31..1.2.2015.

636           Party Na me」 .K.MALT PRODUCTS Meet No/Date:13/85-     Status:
iCase No.:2/13/85-ALC3/2015    PVtt LttD′                    ALC3/2015             1

19.11.2015              1

53 1HQ F‖ e                     ‐RLA File                     Lic.No/Date:3410041320   1Deferred
:01/85/050/00098/AM16/       :34/24/040/00081/AM 16/       24.06.2015              1

.The Committee noted that the comments are awaited from MFPl. 丁he Committee decided to remind MFPl to

expedite their comments. rhe case is o"*rr"l.l:.r. 
_T.rz:gp,?i{,^:W
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1            635

iCase No.:15/13/85‐ ALC3/2015

52 HQ File

Party NameIP.C.KANNAN&CO   Meet No/Date:13/85-     Sta
ALC3/2015

19.112015

Lic.No/Date:5610004634   Deferred





ヘ

637

Case No.:26/13/85-ALC3/2015

Party Name:SuPRIYA CORN

PRODUCTS PVT LttD
Status:

154

55

‐
Meet No/Date:13/85-

ALC3/2015

19.11.2015

IHQ F‖ e                     RLA File                    lLic.No/Date:0910062440   1Deferred
:01/85/050/00122/AM 16/       :09/24/040/00234/AM16/      105.08.2015

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFpl to
expedite their comments. The case is deferred for 31,.12.201.5.

638           Party Name:EXPOVAN
Case No.:27/13/85-ALC3/2015

1HQ File               RLA File
:01/85/050/00123/AM16/      1:32/24/040/00010/AM16/

The Committee noted that the comments are awaited from MFPl.

expedite their comments. The case is deferred for 31.12.2015.

Meet No/Date:13/85-

ALC3/2015

19.11.2015

‐Lic.No/Date:3210077697

.04.09.2015

The Committee decided to

―

嘔

:

:

1

|~lDefer面…

|

lrem:nd MFPI to

to

56

639
‐Case No.:24/13/85-ALC3/2015

HQ File

:01/85/050/00120/AM 16/

Party NameiS丁 ONE PLUS      IMeet No/Date:13/85-
‐ALC3/2015

19.11.2015

RLA File

126/24/040/00011/AM 16/

ILic.No/Date:2610012728

.11.09.2015

Status:

Deferred

The Committee noted that the comments are awaited from Dlpp.
expedite their comments. The case is deferred for 31.12.2015.

XXXXXXXXX

The Committee decided to remind Dlpp
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